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(See Rule 42) 	 \. 
In The Central Administrative Tribuna! 

GUWAHATI BENCH : GUWAHAT.E 

ORDER SHEET 

APPLICATION NO. / 	 OF 19 

Applicant(s) 

Respondent(s) 

Advocate for Applicant(s) 	 * 

Advocate for Responaeat(s)  

.i• 	,, ' 

Note of the Rcgstry f 	Date 	 OreroftheTrjbuna 

4 

Present: on'ble Mr G.L. Sanglyine, 
Administrative Member 

Learned counsel Mr G.N. Das tar 

the applicant and Mr B.C. Pathak, 

learned Addl. C.G.S.C. for the 

respondents. 

Perused the application and heard 

the learned counsel tar the parties. 

Permission prayed tar under Rule 

41(5)(a) of the Central Administrative 

Tribunal (Procedure) Rules, 1987 is 

granted. 

Heard 	Mr 	G.N. 	Das. 	The 

application is admitted. Issue notice 

to the respondents by registered post. 

List for written statement and further 

orders on .5.00. 

Member 
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Dates. f 	Order of the Tribunal 
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tAr t ç  

No written 	tatemert has been 

filed. t1r A.'Deb Roy, learned Sr. 

C.G.S.C. seeks four weeks time to file 

- written statement. Prayer allowed. 

List for written statement and further 

orders on 5.6.00. 

Member 

\., 	. 

n km 

5.6.00 Learned counsel Mrs. N. De.vi' for the 

applicant and Mr A. Deb Roy, lerned Sr. C.G.S.C. 

for the respondents. 
his 

As prayed the respondents ai granted 

three weeks further time to file written state-

ment. List for orders on 21.6.00. 

I, 

I 
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Pesent: Hn'ble Mr S. Biswas, 
Administrative Member 

Mr s.C. Pathak, learned Addi. 

L.G.S.c., submits that the name of Mr 

. Deb Rot' has been wrongly shown in 

ihe list. The same should be corrected 

n futureand Mr Pathak's name should 

be shown iin the cause list. Mr G.M. 

IDas, 1earred counsel tor the applicant S 

is present. Written statement in this 

case has been filed. Post the case on 

JU.8.0O toi hearing. 
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O.A. 120/2000 

of the Registry , 

	 Order of the Tribunal 

29.9. Present : Hon'ble Mr. Justice D.N, 
Ghowdhury, Vice-Chairman 

s has been stated at the 

bar that this case is squarely covered 
by 

by the judgment and order passed/this 

Tribynal in Q.A. 245/95 disposed of on 

l4.7'96, O.A.89/96 disposed of on 

17.71098 etc.. 

The applicants, who are 64 in 

number, moved this Tribunal by this 

application . praying for a direction 

to the respondents to allow them 

Ration Allowance as admissible. The 

applicants are all nonexecutive 

personnel of A.R.C. Doomdooma under,  

the administrative control. of Deputy 

Director, Aviation Research Centre,, 

Doomdoqma, the Respondent r0.14. The 

applicants joined the Doomdoorpa A.R.C. 

on transfer :  from other places. The 

applicants have a common grievance and 

interest and, therefore, leave sought 

for by the applicant for allowing 

them to file a single application in 

terms of Rule 4(5)(a) of the central 
Administrative Tribunal (Procedure) 

Rules, 1987 is allowed. 

As per the notification, Ration 

Allowance is extended to the 'B'category 

station. Doomdoorna is declared as 'B' 

category station with effect from 

22nd February, 1994 and the said 

notification is valid upto 29th 

February, 2002. 

contd 



\N 

Notes of the Registry - Oate 

29.9.00 
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Order of the Tribunal 

Since this case is squarely 

covered by the decisions of the Tribunal 

like orders are passed and the respn 

—dents are directed to pay the Ration 

Allowance to the applicants at the rate 

applicable to them with effect from 

22.2,'94 or from the date of their 

joining at Doomdooma which—ever is 

later. The arrear amount shall be paid 

within 3 (three) months from today. 

Application stands disposed of. 

H 
ViceQiajrman 
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IN THE CEI RALD LTRffV TR BUNAL:WWAHATI BENCH:GU'IAHAT 

(An application U/s 19 of the Administrative Tribunals Act, 

1985). 

O.P NO. 	 / 2000. 

Shri Niranjan Sarnal £, Ors. 

pplicants. 

-Vs- 

Union of India and others. 

Respondents. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI.  

(An application U/s 19 of the Administrative Tribunals Act, 

1985). 

OqA, NO. 	/II 	/2000. 
Shri Niranjan Sarnal 

Son of Shri Bhagaban Samal 

Assistant 

Aviation Research Centre 

Doomdoorna 

Dist:— Tinsukia (Assam). 

Shri Raghaban Dayai. Sarma 

Son of Late Dulichand 

U. D.C. 

Aviation Research Centre 

Doomdooma 

Shri Narayan Chandra Sarma 

Son of N. Sax'ma 

Personal Assistant 

Aviation Research Centre 

Doomdooma 

Shri Hail Shankar Mishra 

Son of Sudersan Mis hra 

Technical Assistant 

Aviation Research Centre 

Doomdoorna 

wi 

contd,.. 
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. Ms. Indira Verma 

Wife of Late Nakul Dev Verma 

U. D.C. 

Aviation Research Centre 

Doomdooma 

• 	 6. Shri Krishan Kishore 

• 	 Son of Late Prithvi Dhar 

Personal Assistant 

Aviation Research Centre 

Doomdoorna 

7. Shri Rajkishore Ray 

• 	 Son of Late Chemananda Ray 

Assistant 

Aviation Research Centre 

Doomdoorna 

8s Shri Rameswar Prasad Yadav 

Son of Late Ram Dutta Yadav 

Laboratory Attendant 

• 	 A.RIC., Doomdooma . 

• 	 9. Shri Siba Sharnia 

Son of P.C. Sharma 

• 	 Mali 

A.R.C. , Doomdooma 

10. Shri Sudhansu Sekhar Dash 

Son of Chakradhar.Dash 

• 	 L.IJ.C. 

• 	 A. R. C., Doomdooma 

c ontd... 

/ 
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II. Shri Trilochan Rath 

Son of Late Sanatan Rath 

M. T. Helper 

A.FLC., Doomdooma 

Shri Rajbali Prasad 

Son of Algu Prasad 

Chowkldar 

A.:R.C., Doomdoorna 

Shri Mange Ram 

Son of Etwari 

Waiter 

AR.C., Doomdooma 

Shri Rajesh Kumar 

Son of Prem Chand 

Chowkidar 

A.R.C. Doomdooma 

Shri Suresh Kumar 

Son of Chander Singh 

Chowk Id ax 

A.R.C., Doomdooma 

Shri Raju Das 

Son of Narayan Das 

Mali 

A.R.C., Doomdooma 

Shri Sharnbhu Kurnar Mahato 

Son of Ram Sagar Mahato 

Safaiwalla 

A.R.C., Doomdooma 

14 	 contd... 
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Shri Shamu Majhi 

Sort of Panchi Lal Majhi 

'ass Cutter 

A.FL.C., Dootndoorna 

Sh.ri Ashok Kumar Saini 

Son of Dilram Saini 

Cook 

A.RIC., Doomdooma 

Shri Binoda Kumar Behera 

Son of Punananda Behera 

Safaiwalla 

A. R. C., Doomdooxna 

Shri D. Raja Rao 

Son of D.Guriya 

M.T.Cleaner 

A.R.C., Doomdoozna 

Shri BhabatUSh Das 

Son of Late Haralal Das 	 - 

Safaiwall a 

A.R,C,, Doomdooma 

Ms. Jadgadgul Laxmi 

Wife of Late J.Appa Rao 

Safaiwall a 

A.R.C., Doomdooma 

Shri Srikanta Charan Sahoo 

Son of Punanda Sahoo 

L. D.C. 

A. R.C. ,Doorndooma 

contd... 
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Shri Damodar Patti 

Son of Sridhar Patti 

Fitter 

A.R.C., Doomdoorna 

Shri Dipashruti Karmakar 

Son of Haridas Karmakar 

L.D.C. 

A. H. C., Doomd o oma 

Shri Bijaya Kumar Swain 

Son of Haramohan Swain 

L.D.C. 

A.H.C. , Doomdooma 

Shri Anup Roy 

Son of Manoranjan Roy 

U.D.C. 

A.R.C., Doorndoorna 

Shri MaJ.Lipeddi Rama Koteswar Rao 

Son of M.R.A. Rao 

Steno 

A. B. C., Doomdooma 

300 Shri Sarijay Kumar Mohanty 

Son of Santosh Kumar Mohanty 

Laboratory Attendent 

A. B. C., Do omd o oma 

31. Shri Rakesh Das 

Son of Late R.C. Das 

Traffic Hand 

A. R. C., Do omd ooma 

contd... 
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Ms. Santilata Mahala 

D/o Netrananda Mahala 

Laboratory Attendent 

A.FLC., Doomdooma 

Shri Harbansh Singh Bajwa 

Son of Late Amor Singh Bajwa 

Junior Technical Officer—I 

A.R.C., Doozndooma 

Shri Rama Chandra Panigrahi 

Son of R. Panigrahi 

Junior Technical Of fier—Il 

A. R. C., Do ornd coma . 

Shri Ajay Kumar Acharya 

Son of Late Birakishore Acharya 

	

S 	
Junior Technical Officer—I 

A. R. C., Doomdoorna 

8hri Sha.rat Jyoti KurnarKar 

Son of Bhagirathi Kar 

Junior Technical Officer—I 

A.,R.C., Doomdoozna 

Shri Sirnanchala Panda 

Son of Ladu Kis hore Panda 

• Junior Technical Officer—I 

A. R.C., Doorndooma . 

Shri Dharani Dhar Dash 

Son of Babaji Charana Dash 

Junior Technical Officer—I 

A.R.C., Doomdôrna 

contd... 
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Shri Dullaa Mahanta 

Son of Late Arjun Mahanta 

Junior Technical Officer—Il 

A.RØC., Doomdoorna 

Shri Bijay Kumar Das 

Son of Late L.C.IJas 

Junior Technical Officer—Il 

A. H. C., Doomd o oma 

Stiri Simhadri Veer Raju 

Son of Late S.N.Rao 

Junior Technical Officer—I 

A. H. C. , Doomdooma 

Shri. Maadhar Rath 

Son of Late Daitari Rath 

Junior Technical Officer—Il 

A.RIIC., Doomdooma 

Shri Rornals Joseph 

Son of T.L. Joseph 

Junior Technical Officer—Il 

A. H. C., Doomdoorna 

Shri Golack Bihari Rath 

Son of Late S. Rath 

Junior Technical Officer—Il 

A.R.C., Doomdooma 

Shri Pomali Mohan 

Son of Shri P.nandan 

Junior Technical Officer—I 

A.H.C., Doomdooma 

cv 
contd... 
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Shri Subhash Chandra Prasad 

Son of Late S.N. Prasad 

Junior Technical Officer—I 

A.R,C., Doorndooma 

Shri C.N. Thamba 

Son of Satyabadi Thamba 

Aircraft Assistant 

A.R.C. ,Doomdooma 

Shri Bharat Ballav Mahapatra 

Son of V.G.N. Mahapatra 

Fire Supervisor 

Shri Harih 	Singh 

Son of Maheswar Singh 

Fire Supervisor 

A. R. C. , Do omd o oxna 

Shri Chandra Mani Behera 

Son of B.K. Behera 

Aerodrorne Assistant 

A. R, C., Do omd o oma 

Shri Sashi Bhusan Pradhan 

Son of Mad an Pradhan 

Junior Technical Officer—I 

A. R. C., Dooindooina 

Shrl Falguni Kar 

Son of Late Sjoy Kar 

Junior Technical Officer—I 

A. FL C., Doomd ooma 

contd... 

\\\ 



4 	4 

9. 	 1~ 

Shri Bijoy Kumar Sainal 

Son of R.K. Samal. 

Junior Technical Officer-Il 

A. R C., Doomd ooma 

Ms. Rekha Chowdhury 

Wife of Subharh Chowdhury 

U I D. C. 

A.F.C., Doomdooma 

Ms. Pranati Nayak 

Wife of Ashok Kumar Nayak 

U.D.C. 

A. R. C., Doomdoorna. 

Shri Promod Kumar Patnaik 

Son of Sachindxa Nath Pat naik 

Junior Technical Officer-Il 

A.FLC., Doomdooma 

Shri Surendra Pras ad Choudhury 

Son of Late Bhabagrahi Choudhury 

Fire Supervisor 

A. H. C., Doomdooma 

Shri Buoy Kumar Mahanty 

Son of Late Raj Kishore MahaGty 

Radio Assistant 

A. R.C. ,Doomdooma 

Shri Hari Prasad 

Son of Late T.Knishna Murti 

Junior Technical Officer-I 

A.R.C., Doomdooma 

contd... 
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Shri Deepak Kumar Ghatak 

Son of Late Kalidas Ghatak 

Junior Technical Officer-Il 

A.R.C. ,Doomdooma. 

Ms. Rina Ghosh 

D/o P.K. Ghosh 

Teacher 

A. R. C. , Doomdooma 

Shri K.N. Raghavan 

Son of Late N.Raghavan 

Junior Technical Officer-I 

A. R. C. , Doomd ooma 

Shri O.M. Joseph 

Son of K.Mathews 

Junior Technical Officer-I 

AJLC., Doomdooma. 

Shri Pranesh Chandra Das 

Son of Late Haribal Das 

U. D.C. 

A.R.C., Doomclooma. 

(All the applicants are non-executive personnel 

serving in various capacities , as indicated 

above, in Aviation Research Centre-A.R.C. in 

short -Doomdoorna in the District of Tinsukia, 

As sam). 

Applicarits. 

contd... 
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—Versus- 

Union of India (Represented by the 

Cabine Secretary, Department of 

Cabinet of Affairs, Bikaner House 

Shahjahan Road, New Delhi ). 

Director General of Security , 

Block—V(East) 

R.K.Puram , 

New Delhi—If 0066 

Director 

Aviation Research Centre 

Blo ck—V( East) 

.K.Puram 

New Delhi 

Deputy Director 

Aviation Research Centre 

Doomdooma (Assam). 

40* Respondents. 

I: PARTICULARS OF THE ORDER AGAINST WcjjPç_ 

CATION IS MADE :- 

1) 	Illegal and arbitrary action of the autho- 

rities in not allowing the applicants to draw ration 

allowance with effect from their respective dates of 

joining at Aviation Research Centre (A.R.c. in short) , 

- 	Doomdooma only on the ground that they were not 

contd... 

H 
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applicants in the O.A.No. 245/95 filed by Some non-. 

executive personnel posted tothe A.R.C.,Doorndooma in 

which this Hon'ble Tribunal, by order dated 14.6.96, 

directed payment of ration allownce to the applicants 

from due dates • The applicants are similarly situated 

like those applicants in O.A.245/95 and as such they 

are also entitled to draw ration allowance 

2) 	-. Order: No. ARO/Coord/1/99_1721 dated 

1.25.11.99 issued by the Respondent No.2 whereby the 
ElaIT • 	

of the applicants for ration allowance has been 
•:I•L 	

J 	 •4 	 - 

turned down only on the ground that they were non—app- 

- 	licants in the original applications decided by the 

- 	Central Administration Tribunal,Guwahati Bench 

JURISDICTION OF THE TRIWNAL:-

The applicants declare that the subject—. 

matter of the order against which they want redressal is 

within the jurisdiction of the Tribunal 

LIMITATION*-

The applicants further declare that the 

application is within the limitation prescribed under 

Section 21 pf the Administrative Tribunals Act,1985. 

FACTS OF THE CASE:- 

1) 	 That the applicants are all non—executive 

personnel serving in the Aviation Research Centre 

• (A.R.c. in short), Doomdooma under the administrative 

contd... 
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Control of the Deputy Director, ARC, Doomdooma (Res-

pondent No.4). The applicants have joined the A.R.C. at 
- 

Doomdooma 	transfer from ocr places • he ARC is a 

department of the Govt. o IndIa directly under the 

Cabinet Secretary. 

The applicants have a common grievance and 

interest in the matter and as such they are filing this 

single application with a view to avoiding multiplicity 

of litigation inasmuch as the relêf prayed for, If 

granted to one of them will be equally applicable to 

all others as they are all similarly situated • The 

applicants crave leave of this Hon'ble Tribul to --. 

allow the applicants to 

provided in Rule 4(5) (a) of the CAT (Procedure)Rules, 

1987. 

- 	2) 	That the Government of India, in 1962,set 

up the Directorate General of Security under the admi-

nistrative Control of the Cabine Secretariat for some 

specific purposes which was a multi-role and multi-dis-

ciplinary organisation comprising four agencies, namely, 

special .ervice Bureau (SSB in short), Aviation Research 

Centre (ARC in short), Special Frontier Force (S.F..F. In 

short) and Chief Inspoctorate of Armaments 

3) 	That the applicants beg to state that, as 

stated above, the A.R.C. is a part of the Directorate 

General of Security alongwith 3.5.5. and two other orga_ 

nisation. The Cabinet Secretariat, by its letter dated 

18.12.87, addressed to the Director (Planning) in the 

contd... 
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Directorate General of Security, East Block, R.K.Puram, 

New Delhi, conveyed the sanction of the president of 

India to the grant of some concessions including Ration 

Allowance to the Staff of the S.S.B. and others in view 

of various hardship locations. 

Copy of the said letter dated 18.12.87 (with 

annexure) is annexed herewith and marked as 

Annexure— I. 

4) 	That the applicants beg to state that simi- 

lar concessions including the Ration Allowance were 

granted to the executive staff of the A.R.C. and the 

non—executive staff of the A.R.C. , Doomdooma were ille-

gaily and arbitrarily deprived of the Ration Allowance 

otherwise due to them.. Being aggrieved by the action of 

the authority, some non—executive employees of the 

ARC, Doomdooma had filed an application before this 

Hon'ble Tribunal and the same was numbered as O.A.M. 

245/95. A division Bench of this Hon'ble Tribunal,by 

order dated 14.6.96, held that the Ration Allowance was 

admissible to the applicants and directed that the 

Ration Allowance be paid to the applicants with effect 

from the due date and to pay the arrears within a sti-

pulated time limit. The authorities, instead of gran-

ting the Ration Allowance in pursuance of the order 

dated 14.6.96, as stated above, filed an SLPIn the 

Hon'blo Supreme Court of India challenging the order 

dated 14.6.96 passed by this Hon 'ble Tribunal Ration 

Allowance to the non—executive staff w.e.from 22.2. 94. 

contd... 
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(The competent authority of the A.R.C. had classified 

Doomdooma as category "B 0  station w.e.from 22.2.94) and 

the same was numbered as Special Leave to Appeal (Civil) 

NO. 1706/97. The Hon'ble Supreme Court, by order dated 

16. 3. 98, dismissed the Special Leave to Appeal and 

directed that the order be punctually observed and 

carred into execution by all concerned. It would, there- 

fore, appear that, following the dismissal of the 

Special Leave to Appeal by the Hon'ble Supreme Court, 

the order dated 14.6.96 passed by this Hon'ble Tribunal 

in O.A.NO. 245/95 granting Ration Allowance to the non- 

executive staff of ARC, Doomdooma w.e.from 22.2.94 

attained finality and became binding on all concerned 

Copy of the order dated 14. 6.96 passed by this 

Hon 'ble Tribunal in 0. A. NO. 245/95 and the order 

dated 16.3.98 passed by the I-bn'ble Supreme 

Court of India are annexed herewith and marked 

as Annexure—II,and III respectively. 

	

5) 	That, 'in pursuance of the said order, the 

Cabinet Secretariat, by their order No. A-27011/4/86_EA, 

II— 1483 dated 16.6.98, conveyed the sanétion of the 

President of India for the grant of Ration Allowance to 

the non—executive staff of the ARC, Doomdooma, and all 

payments including arrears have since been made to the 

staff 

Copy of the said order dated 16.6.98 is annexed 

herewith and marked as Annexure—IV. 

	

~4~ 

	 contd... 
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a 

C, 

o) 	That the applicants beg to state that some 

of the non-executive employees of the ARC, FRU ,Numali-

garh who were also deprived of Ration Allowance had also 

filed an application before this I-bn'ble Tribunal cl&-

iming Ration Allowance and the same Was numbered as OA 

89/96. This Hon'ble Tribunal, by order dated 17.7.98, 

disposed of the application by directing the department 

to pay the Ration Allowance as admissible w.e.from 

22.2.94 alongwith arrears within a period of 3 months 

and accordingly the non-executive staff of ARC,FRU , 

Numaligarh who were applicants in the OA NO. 89/96 had 

been receiving the Ration A.tlowance. 

Copy of the order dated 17.7.98 is annexed 

herewith and marked as .Annexure-V. 

7) 	That the applicants beg to state that their 

case for grant of ration allowance is squarely covered 

by the order dated 14.6.96 passed by this Hontble Tri-

bunal in O.A.NO. 24/95 (Annexure-Il) and the order 

dated 17.7.98 passed in 0. A.NO. 89/96 (Annexure-V) inas-

much as they are similarly situated like the applicants 

in the above-noted cases and as such they are entitled 

o receive ration allowance with effect from the date 

of their joining at ARC, Doomdooma. It would be pert!-

nent to mention here that the competent authority had 

categorised ARC, Doomdooma as category "Be station w.e. 

from 22.2.94 which was being renewed from time to time 

till date. The latest renewal was given by the Director, 

ARC (Respondent NO. 3) conveying approval to the 

contd... 
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classification of Doomdooma as Category B" Station 

w.e.from 01.03.2000 to 29.02.2002 vide his office order 

No. ARC/Coord/1/2000-166 dated 28.2.2000 

Copy of the. said order dated 28.2.2000 is 

annexed herewith and marked as Annexure—VI. 

That the applicants beg to state that they 

had joined their duties at ARC, Doomdooma on transfer 

from other places. In the meantime, all the non—executive 

personnel of the ARC, Doomdooma and ARC, FRU,Numaligarh 

who were applicants in OLA.N0. 245/95 and 0. A. NO. 89/9.6, 

as stated above, had been granted ration allowance w.e, 

from the dates due to them in terms of the orders dated 

14. 6. 96 and 17.7.98 passed by this Hon'ble Tribunal, As' 

the applicants joined ARC, Doomdooma after the 0.A.245/95 

was filed before this Hon'ble Tribunal, they were not 

given the benefit of Ration Allowance In terms of the 

order dated,146.96 passed in OA NO. 245/95 as they 

were not applicants in the O.A. 245/95 . 

That the applicants had submitted representa-

tions individually to the Deputy Director ,ARC, Doom-

dooma (Respondent No.4) praying for grant of Ration 

Allowance w.e.from their respective dates of joinin.g at 

ARC, Doomdooma . The respondent No.4 took up the -matter 

with the ARC H.Qrs. , New Delhi (Respondent No.3) and 

while doing So, it was pointed out that the applicants 

had joined ARO, Doomdooma on transfer and had not filed 

any petition before this Hon'ble Tribunal for extending 

the benefit of Ration Allowance to them The applicants 

could collect only two memoranda issued by the Respondent 

No.4 to the Respondent No.3 in this regard 

contd... 
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The Office memoranda No. Estt.DD?4/CAT/o 

245/95-12936 dated 12.10.99 and Estt./DtM/CAT/0A245/95_. 

13184 dated 21.10.99 which could be collected by the 

applicants are annexed herewith and marked as Annexure-

VII and VIII respectively • 

10) 	That, thereafter, the Respondent N0.2, by his 

office memo No. ARC/Coord/1/991721 dated 25.11.99,had. 

conveyed the policy decision of the authorities in the 

matter of granting ration allowance to non—petitioners. 

He had forwarded the circular instruction N6.12/99 dated 

01.11.99 issued by the Cabinet Secretariat,Govt. of 

India and a copy of the Ministry of Finance (Expenditure) 

U.0. NO. C-228/E—III(B)/99 dated 6.10.99 to all concerned 

whereby it has been communicated that the benefit of 

judgment of the Central Administrative Tribunal In the 

matter of granting Ration Allowance is given only to 

the petitioners and the same is not automatically exten-

ded to the non—petitioners • This policy should be adopted 

uniformly in all cases. Hence, all offices under the 

Cabinet Secretariat are requested not to grant the benefit 

of order of the Central Administrative Tribunal to the 

non—petitloners.aithough the above policy decision was 

issued In respect of an original application decided 

by the Cuttack Bench of the Central Administrative Tn- 

• 	bunal, the decision will cover the case of the applicants. 

The case of the applicants has, therefore, bean rejected 

only on the ground that they are not applicants in O.A. 

245/95 

Copy of the said memorandum dated 29.11.99 issued 

by the Respondent No.2 with two annexures is ann- 

exed herewith and marked as Annexure—IX. 

ArF fY_ 	

C ontd... 
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That the applicants have become highly 

aggrieved as they are illegally and arbitrarily deprived 

of the Ration Allowance otherwise due to them and as 

such they are approaching this Hon'ble Tribunal prayirig 

for relief 

5: GRWNDS FOR RELIEF WITH LEGAL PROVISIONS:- 

For that the action of the authority in 

denying ration allowance to the applicants from their 

respective date of joining in ARC, Doomdooma is illegal, 

arbitrary and 'highly discriminatory and as such tfliS 

is a fit case where this Honble Tribunal will exércis 

jurisdiction vested in it and grant relief 

For that the applicants have been autkox 

arbitrarily discriminated against in not allowing the 

benefit of ration allowance although they are similarly 

situated with those who were granted the said allowance 

in pursuance - of the order dated 14.6.96 passed in 

No. 245/95 (Annexure— It ) and as such the action of 

the authorities is bad in law and liable to be set aside. 

For that, since the similarly situated 

non—executive personnel of the ARC, Doomdoom•a and Numa-

ligarh, have since been granted Ration Allowance, the 

applicants are also entitled to ration allowance and 

since the same has nor be granted to them, the applica- 

- . 	 nts have been seriously discriminated against resulting 

in violation of the provisions of Article 14 and 16 of 

the Constitution of India and as such the action of the 

• 	 authority is bad in law and liable, to be set aside. 

/(\Ji(Y-Oufr\ a!9 	contd... 

p. 
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IV) 	For that the authorities are legally required 

to extend the benefit of Ration Allowance Suo motu to the 

applicants w.e.from their respective dates of their join 

irigat ARC, Doomdooma on transfer in terms of the order 

dated 14. 6.96 passed in OmA.NO. 245/95 although they were 

not parties in that case and that not having been done , 

the action of the respondent-authorities is bad in law 

and liable to be set aside. 

• 	 v) 	 For that the respondents , being parties in 

the above-noted O.A. 245/95, are bound by the order rende-

red by this Hon'ble Tribunal and it would have been fair 

and just for the respondent-authorities to grant the 

benefit of Ration Allowance Suo motu to the applicants 

who are similarly situated who happened to join ARC , 

Doomdoorna on transfer subsequent to the filing of the 

OA 245/95 and that not having been done, the action of 

the  authorities is bad in law and liable to be set aside. 

For that the present case is squarely covered 

by the orders p assed in OA NO. 245 of 1995 and OA 89/96 

by this Hon tble Tribunal and as such the applicants are 

entitled to get the Ration Allowance w.e.from their res-

pective date of joining the F%d. ARC at 1U44 

For that the responddnt-authorities, instead 

of extending the benefit of the ration allowance to the 

applicants of their Own, as directed bg this Hon'ble Tn-

bunal, committed a serious illegality by driving and 

harassing the applicants to approach this Hontble Tribunal 

causing multiplicity of litigations and as such the 

- 	 contd... 
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action of the authorities in denying ration allowance 

to the applicants deserved to be struck down as unsus- 

tainable in law. 

VIII) 	For that, in any vIeW of the matter, the 

action of the authorities in discriminating the appli-

cants and denying them the Ration Allowance otherWiSe 

due to them is bad in law and liable to be set aside. 

6: DETAILS OF THE REMEDIES EXHAUSTD:-_ 

The matter has been taken up with the au-

thorities pointing out that the applicants are also 

entitled to the Ration A1lowance with effect from their 

respective date of joining as has been granted to 

other non_executive staff of the unit who were applica-

• ntS in 0.. A. NO. 245/95 but the authorities have been 

keeping the matter pending without any jutifiCati0n 

7: WATTERSOLPIOUSLY FILED OR PE 

'THER COURT:- 

The applicants further declare that they 

have not previouSlY filed any application, writ petiti-

on or suit regarding the matter in respect of which this 

application has been made before any Court or any other 

authority or any other Bench of the Tribunal nor any 

such application, writ petition or suit pending befor9 

any them 

contd... 

P. 
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.8: RELIEF SOUG- 

t is, therefore, prayed that your. LordshiPs 

would be pleased to admit this applicatiofl,CaIl for 

- 	 the entire records of the case, ask the respondents, 

to show cause as to why the applicants should not 

	

• 	 be granted the benefit of Ration AlloWqflCe with 

- 	 effect from their respective dates of joiningt ARC, 

• 	. 	. 	DoomdoOma on transfer as has been granted to others 

who are similarly situated in ARC,DOOmdOoma'aS per 

	

• 	. 	. 	order dated 14.6.96 passd in OA 245/95 and after 

	

• 	. 	 • 	perusing the causes shown, if any and hearing the 

parties, direct that, in view of the attending facts 

• 	 and circumstances of the case , the applicants be 

granted Ration Allowance as admissible with effect 

• 	 • 	from their respective date of joining at ARC , 

DoomdoOm on transfer as has been granted to the a  

• 	 • 	applicants of CA 245/95 who are similarly situated 

with the applicants and/or pass any other order/s 

orders as Your Lords hips may deem fit and proper. 

And for this act of kindneSs,the applicants , as in 

duty bound, shall ever pray 

con:td... 

- 
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INTERIM ORDER,IF ANY, PRAYED FOR:-

Nil. 

In the event of application being sent 

by registered post, it may bestated whether the 

applicants desire to have oral hearing at the admission 

stage and if so, he shall attach a self-add-ressed post 

card or inland letter, at which intimation regarding 

the date of-hearing could besent to him. 

Not applicable. 

PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT - 

OF THE APPLICATION FEE:- - 

1) I. .0. No. OG 494222 

Ii) Date : 4.4.2000 

1i1) Issued b :Guwahati post Office. 

iv) Payable at Guwahati . 

LIST OF ENCLOSURE: 

As stated in the Index- 

coritd.... 
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V EflI FIC A TI ON 

• 	 I, 'Shri Niranjari Samal , son of Sri Bhagaban 

Samal , aged about 54 years, at present serving as an 

Assistant in Aviation Research Centre, Doomdooma , do, 

hereby, verify that I am one of the applicants in the acc- 

ompanyirig application and the contents of paragraphs Was. 

• 	 are true to my personal 

knowledge and those in paragraphs "• 3 -)-o O 

are believed to be true on legal advice and that I have 

not suppressed any material fact, I being one of the app-

• 	licants has been authorised by other applicants to sign 

this verification on their behalf also. 

Date:- L1i2o oo 

P1 ace :- 

fv 

Signature of the applicant. 

I" 

I- 



N. A.27011/4/86_EAII1 

Government of India , 

Cabinet Secretariat , 

Bikaner House (Annexe ), 

Shahjahan Road , 

New Delhi 

Annexure— I. 
- 

New Delhi, the 18.12.870 

To 

The Director (Planning ), 

Director General of Security, 

East Block, R.K. Puram , 

New Delhi-66 

Subject:— Grant of concessions to the Staff of SSB, SFF , 

C.LO.A. and Directorate of Accounts 

Sir, 

I am directed to convey to the 

President to the grant of concessions mei 

Annexure—I to the various categories of 

CICA and Directorate of Accounts subject 

ions indicated therein on the pattern of 

Analysts Wing of this Secretariat 

sanction of the 

tioned in the 

Staff of SSB,SFF, 

to the restrict-

the Research and 

These orders will take effect w.e.f. 1st August , 

1987. 

For some of the concessions the various hardship 

locations have been categorisedàS 'B' & 'C' Stations as 

indicated in Annexure—II to this letter. However, if the 

Heads of the Department feel at certain times that certain 

locations or assignments have become specially hazardous 

contd... 



6 

2 . 

and there is a specific increase in the threat to the 

personnel and/or premises, they can determine on merits 

the cirtieria of hardship and the period for which, such 

locations may be categorised as belonging to category 'B' 

& 'C' Stations after recording the reasons in writing 

For the purpose of House Rent Allowance conce-

ssions to the various categories, of Staff, thi equation of 

posts as listhed in Annexure-'A' to the Cabinet Secretariat's 

order No. A_11016/86-DO-I, dated 28.10.86, will also be 

applicable in respect of the Staff of SSB, SFF, CIOA and 

Directorate of Accounts 

This issues with the concurrence of the Ministry 

of Finance vide their U.O. No.'S_1428/SE/87 dated 10.8.87 

read with U0 No. 

1151/Dir.Fi(S)/31, dated 2nd Dec.1987 

Yours faithfully, 

Sd/, (R.K.aANGAR) 

Deputy Secretary (SR). 

8nclo :_Annexure-I &II. 

Copy to :- 

Shri H.B.Joshri, Director, SSB. 

Maj. Geni. S.K. Sharma,PVSM,IG SFF. 

G.B.Mathur,Dy.DirOCtOr of Accounts. 
Lt. Col..K.K.E3handari,CIOA. 

Shri J.Subramamiafl,DirectOr IF 10 

Shri K.K.Mittal,Dy. Director of Accounts (SW). 

Order File . 

contd.... 	- 
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3. 

OFFICE OF THE DIVISIONAL ORGANISER. SSB:A.P. DIVN. ITANAGAR. 

NO. N/CE/F-9/97-98/27 	 Dated 20. 11 . 97. 

Copy to :- 

1. The Comdts. , CC,SSB. Dirang/Paser/Tezu—for information and 

necessary action .W.v.t. your signal No. 4724 dated, 

25.10.97 • 

Sd/_ illegible, 

AREA ORGANISER (s) 

DIVL. HQRS:SSB: ITANAGAR. 

contd. 



nexure-I. 

ANNEXURE TO THE CABINET SECIT. LETTER NO. A. 2701 1/4/86-EA-II DATED 15 DECEMBER,1 987 

I I I 

Si. No. 	Name of the Extent of the concession granted Remarks 

concession . 
•1 

1. 	2 3 4 
I 

I 
I 

I 

- - - - 

1 	Ha'dship Allowance. A hardship allowance ©Rs.25% of basic pay For the stations which are d'eclared 	as 

subject to maximum of Rs.400/- P.M. 	in belonging to category 'B' 	and 'C' by the 

respect of category 'C' and 12.5% of ba- Head of the Department under the powers 
• sic subject to maximum of R8.200/- P.M. now deegated to him, the same rates will 

to category 'B' stations other 	than apply 

those situated in the North-Eastern 

region, Andman & Nicobar Island 	and 

Lakshdweep, where special allowance is 

• already sanctioned . 

contd.,. 
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2) Ration Allowance :- Ration Allowance to the rank of Field Officers 

and below at the following rates excepting 

SSB Sn. personnel and Dy. Comdts./Dey.Comdrs./ 

Asstt. Dey. Comdrs. of SFF and also those on 

deputation in the SFF from the Army :- 

contd... 
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	 1. 

* 
2 	: 	3 	 4 

Location 	 Rates 

Category 'B' 	 As admissible from time to 

Stations, 	 time in the Border Security Force 

in peace areas 

Category 'C' 	 As admissible from time to 

Stations, 	 time in the BSF in operational 

areas 

3) Clothing (i) A nonrefundable clothing grant of 

Rs.3000/_ for staff other then SSB Bit. 

personnel and Dy. Comdts. /Coy. Comdrs./ 

Asstt. Coy.Comdrs. of SFF and also these 

on deputation in the SFF from the Army, 

posted in Category B & C stations and 

(1) The amount will be paid as an advance and 

Will be adjusted on receipt of the join-

ing report at the hardship location and a 

certificate that the advance has been 

utilised for the purpose it was intende 

contd... 
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(ii) Renewal grant at the 	(ii) This one time non-refun-- 

rate of 500/- p..a. for 
dable allowance will be 

admissible only to those 
location at or higher personnel who are posted 

than 	3000 Mtrs. 	above in category 	'B.' 	&'C' 

MSL and Rs.300/- p.a. for 
locations for a period of 

not less than 2 years. In 
locations between 1500 and case the 0ffice 	returns 

3000 Mtrs. 	above MSL in cate- from posting from cate- 

gory 	'B' 	& 'C' Locations 
gory 	'B' 	'C' 	Stations. &  

earlier than 2 years at 

his own request, he will 

be asked to refund pro- 

I portlonate share of the 

clothing grant. 

(iii) The Head of the organi. 
sations at their own 
discretion within appro- 

ved paremetors,can cla- 
ssify any location as 
belonging to category 

'B' 	& 'C' station for 
the purpose of clothing 
grant (Though on the 

contd... 	- 	.. basis of height alone 

IMM 

located at or higher than 3000 Mtrs. 

above MSL and Rs.2000/- for staff pos-

ted at Category B & C Stations and 

located between 1300 and 3000 Mtrs. 

above MSL as a one time grant 
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I 
	

2 
	

3 
	

El 

/ 

it may not so qualify ) based on other 
factors such as severe climate etc.(e.g. in a 

narrow valley). The Head of the Organisation 

will got approved, well in advance, from the 

Cabinet Sectt., the parameters for declarng 

any location as equivalent to the category 

'B' & 'C' Stations 

Special TWDA  Daily allowance at increased rates for class-
ified 'A' class cities will be admissible du-

ring tour to category 'B' & 'C' Stations. 

Porterage and animal transport char-

ges as admissible under Supplementary Rules 

(vide Mm. of Fin. O.M. No. 5(34)-B. IV (8)164  

dated 6.10.56), for classified areas in Hima-. 

chal Pradesh will be admissible for tours to 

all category 'B' & 'C' Stations. 

Leave Travel 	 (i) Employees other than 358 En. per- 
concession. sonnel and those on deputation in 

the SFF from the Army posted in 

ctegory 'B' & 'C' Ibeations will 

be entitled to Leave Travel conce- 

- 	 ssion once a year against the nor- 

mal rules of one in 2 years. 

In case the employees posted at category 

'B' & 'C' locations has already availed the 
LTC• for the block year 1986-87 before issue 

of this order, that concession will be 

treated as pertaining to the calendar year, 

1986. 

contd... 
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1 	 2 	 3 	 4 

(ii) In case of death,. serious illness of 	 ' 
marriage of a family member, where the 

family resides separately, the emplo-

yees will be entitled to 50% of the rail 
fare of the entitled class for travel to 

place of residence of the family. If. the 

employees are to travel more than 50 Kins. 

B rod either at the end of the journey, 
full bus fare for this journey will also 

be reimbursed, 

'6. Journey time while employees posted in category 'B! & 'C' 	Leave in their casa will commence and ter- 
proceeding on 	station will be entitled to joining 	minate on the date the employee reached the leave, 	 time between the point of duty and 	 rail head nearest to the place of duty at 

nearest rail head category 'B' & 'C' Station . 
. 	

' 

(ii) The journey time should be reasonable and 

will be determined by the respective Units. 

contd,.. 
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7. jouse Rent 

Allowance. 

N 

HOUSe Rent Allowance facilities admissible 

to the Executive cadre will be adMissible to 

the personnel of other cadres also of corr-

spondirig levels except in the case of SSB Bn, 

personnel and Dy.ccXndtS/Coy .Candrs/AsStt. 

coy.candrs of 5FF and also those on deputa-

tion in the 5FF from the Army * 

contd... 
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3 	 4 

S 

8. cash canpensation 

for work on holi- 

days. 

cash ccmpensat ion for work on holi 
as admissible to the staff of the 

executive cadre upto the rank of 

Field Officers, in the lB & R & AW, 

will be admissible to persOna.l Assi- 

tants, stenographers and other staff 

of ILa lecom, ciphar and M.T. cadres, 

who are drawing basic pay of Is.900/ 

(pra_revised) and below are note 

entitled to overtime allowance 

9.GOverflmeflt 	 GOverru nent transport will be provi- 

ansport. 	 ded to the staff engeged in night 

shifts for picking them up and to 

enable them to return to their resi-

dence. 

10.seoirity allow- 	Security alidwance at the following 

ance to Minis- 	rates is sanctioned to the following 

ter±al,secreta- 	category of the staff working in Top 

na1 and Accounts secret Branches 

cadres. 	 ~subject t\a%axiinUm of 15% in each 

\i 
crade 	:- 

(12' 
T2esignation fl' 

1) L.D.C. Rs.2O/_ P.M. 

Steno.Gr.III/UDC Rs.3O/ 	P.M. 

StenO.Gr.Il/AsSiStarit. R.5O/_ P.M. 

 Section Officer/pri- 

vate secretary/sr.P.A. R.100/.p.3. 

 Assistant Director/Area 
Organisen/Dy.DiretOr of 

Accounts. Rs,2OO/_P.M. 

c ontd . 
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AURE 	TO 	E CABINET SECTT.LETT-ER NO. 

DATED :- 

STATE  CATEGORYB'LOCATIOi'S CATEGORY. 'C' 

ARUNACHAL PRADESHL LOCATI. 

BOMDILA C/TAZO 

TAWANG KOLORIANG 

DAPARIDO MoNIGAaIG 

ALONG MECHUKA 

yINGKIONG TUTING 

ROING WAKKA 

HAUL IWANG HAWAI 

MIAO LAIJ 

NAMPONG LONGDING 

SI PPA PANCHAO 
I 

i(TI-RAP) 

CHANGLONG 

ANINI 

GRAT 

HIMACHAL PRADESH 

j & K 

MANIPU R 

MEGHALAYA 
•TRIPURA 

UTAR PRADESH 

WEST BENGAL 

RADHANPU R 

KALPT REKONG_PEO) 

POOH 

JOWAI 

NONGS TOIN 
KA ILAS EHAR 
UDAIPUR 
KHOWA I 
SONEMU RA 
I-1ARCHU LAI 
JOSH IMATH 
SUK IA POKH RI 
NAXALBAR I 

KAJA 

KALONG 

NYOMA 

HANLE 

L EH 
KHALSI 

MQRCH 

cHAKRP/ 

EKAR ONG 

ANDEL 
cHU RACHAN- DPU R 

MONGHBA 

TAMENGLONG 

UK HRCDL 

cHASSA 0 

KHULLAN 

MUNSYARI 

. . , . 0 
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CWTRAL At1IN1STRATIVE 	3Ut4AtGUJ-TX BEH 

• 	 Oriyin1 Application No.245 of 19950 

rute of Ordcr I This -the 14th Day of June,196. 

• 	 Hon 9 blc. 	ri GeLoSanglyireMen1r() 

Honeble Shri D.C.Verma Member(j) 

ri Uluhnu Pr4d Lu jkj 
V 	 &nit4ry Xn4p.ctor9 	

V i V  Aviation heasearch Centre, 
: 	

V V V  V •• 
V 	DOCW•1Oc a , - 	- 	 - -. 	 V  

2.. £ri Dipak Nandj, 
RAdIO M.jutrj, 
?hC, rc -ua. 	 . . 	Anr 	 - 

Ey Mvocate S/ri G.K.Bhattacharjya 	TT 
with G.N.Dc. 	 V  

- Veras - 	 V  

Union of India 	 .. 
represented by Cabinet Secretary, 
1partrnent Cabinet Affairs 9  
NewDelhi.  

Directorate General of Security Block 	 V  
VEa't),. R.K.Puram 	 V 

New Delhi-110066. 

3., DIrector, Aviation Research Centre, 
Block-V(Et), R.'uram 9  
New 	 V 

4.. Deputy Director 9  
AV.iition h(uucccch Ct:ntrtj o.  
rx)o(Udoo(fla. 	 . 	. 	conient. 

C..Rapniry M1xftMxMx '  

V 	
V 	 V 

By Advocate £hri  

V ORDER 	
V 	 V 

G.L.sNGtE.ME1thER(A) 	
V 

IT - 

t 

•. 	V.. 
V 

- I  

- 

• 	
...- 	 ,V 	A 

•/VJ• 	.Is.-'•. 

-t 

The applicants  are erp1oyeesof the Aviation Research 

Centre, •Doocrtdona (ARC for short). Applicant No.1 is a 

Sanittry inspector a post which is equivalent to D.puIy 

ieldOfficer and Is below Fiold Officer. TheLapplIcat' 

No.2 is a Radio Mistri. The post of Mistri fls x4 nde? the 

category of Senior Field Assistant. ThIu i; a lGo. b1ow = 
V 

ieid Officer. The competent authority of ABC has clastfièd 



- 	 :i - 
Doom Doon as a Category B station 	th effect from 22.2.f9i 

2. 	Arinexure IV to this O.A.0 namely i27Q11/4/86- " % 

LA-Il (A) dated 6.12.1987 conveyed the sanction of the 

Pre:ident to the grant of additional concessions mentioned 

in the Annexure thereto to the various categories of the 

ataff of A.UC except those on deputation from the lr4ian 

Air Force. According to the Annexure Ration Al1oware at 

the :ate admissible in the 8SF in peace areas Is admissible 

unto the rank of F.O and below in category B areas of ARC. 

The applicants had requested the authorities concerned to 

allow them the ation allowance but this was declined by - 

the authorities. Hence this Original Application under 

Section 19 of Administrative Tribunals Act, 1985. 

3 	 4x. G.K.Bhattaharya, learned counsel for the 

•, appuicelr*tzJL4Ubmitted that the applicants are entitled to 

the Ration Xllowance with effect from 22.21994. This allow 

ance was denied to them because of wrong interpretation 

of the order thited 6.12.1987 by which payment of the 

allowance was sanctioned. Relying on the written statexuerit 

Mr. S.Ajj, Sr. C0.S.C., suIitted that the applic'cnts have 

made the claim on a wrong qotion• that Government had equated. : 

variois non-executive posts with different executive cadres/ 

for all concessions. The fact however remains that the 	: 

iation of posts vide order No.A-11016/6/86-DOI dated 

2810.1986 (Annexure-Ill) is for the purpose of House Rent. 

Allowance only. Further, the 	s4i 

has been extendtd to the employees of junior e,oecutive 

cadre cnlyupto the rank of field ofLicu on the wlalouy 1.. 

of the Junior Exut1ve Staff, of R & MI and the applicants 

who: do not Lll in this category cannot got the benefit of 

b Ration 	 G.K.BhattaCharya submitted that 

fo 
nt 

L4t 



- 

thiLj youwi i.ken by the respondenti is not tenable as 
*. 

in the Ciw of Xntellicjence Uurcau the Ration Allowance 

was allowed to the non-executive staff also and when.the 

allowance was stopped to be paid applicatIons Were subnitted 

before the Central Administrative Tribunal and the payment o 

Ration /tllowance was. restored. In this connection he has 

referred to the orders in the O.A. of 163 of 1991 and 

No. 199/91 of this Bench. 

4. 	 We have p'rused the records and heard the 

COUnsel of th(2 part..ies in this .A. Letter No.A-49011/8/ 

86-Do.1(13) dted IO.5.1956 shows that the President is 

pleased to sanction 8(eight) conccssioriz. to the various 

TP
- 
	 categories ci Lufi of ARC. On-c Of the  conoossions is 

	

• 	House Rent Allowance and it has been stated that House 

	

• 	YRcnt Allowance athuissible to the 1xecutjvc Cidre will be 

admIssib1e to the personnel of other cadres also of corres- 

Y ;'ponding levels. Consequently equation of posts was ordered •  

7 - 1 

	

	by the order No.A-11016/6/86OI dated 28.10.1986 exclusive- f' 

ly for the purpose of payment of House Ret Allowance. 

Under this order the app1icant - w.I(entjtled to draw House 

rent allowance. Under letter No.A.27011/4/86-EA..11(K) 

dated 6.12.1937 Additional Concessions were granted and 

one of thein was Ration A1lownce to the varicus categories 

of the staff ci ARC. The claim of the respondents is that 

since there Is no equation oi posts In rejct of 1 atiun 

Alloiiance this allowance cannot be granted to the ap11cants 

who wax= are non-executive staff. We arc nOt tinpt e 	cl 

/ such stanu of the rcpondents. Uni . 	n ths case of 	antinq 

House Rent Allowance for the purpo. f granting Ration 

Allowance such equation of posts is n required by he 

authorislng letters. This position.: dear frcn.the 



1 Thtri etor 	c8on at 7— K  

cession 	 S  

2 	 3 	 4. 

.-_(A)Ration Allowance Ration allowance upto the rank 
of FO and below at the follow- 

S,- 	 inçj rates z- 	 N. 

L' 	 Location 	 Rates 

• / 	 (i)Category B 	As admissible roin  
•- ;' /. , 	 stations 	time to time in the 

Border Security Force 
in peace areas. 

• 	' 	-_ 

(B)1Iouse Rent 	House Rent Allow-. 	 Separate ord- 
Allowance 	ance facilities admissible 	ers will be 

to the Executive Cadre will 	issued about 
be admissible to the perso- 	corresponding 

• 	 nnel of other cadres also 	levels." 
of corresponding levels. 

 -- - - - - - - - - - - - - - - - - - -- - - - - - - - -  

• 	The respondents cannot bring in what Is not there or what is 

not .tntendud to be thrc by the letter No.A 27011/4/86-.EA-IX(A) • 

dated 6.12.1987 as indicated above. This letter simply clearly 

ttLtte$ that t&( ijjOWUitLC 11J Ld(TIi1i13iblC to the various cate.- 

gories of the staff of ARC by placing a limJ..t upto the rank 

of FO and below. In o.A.163/91 and O.A.179/91 of this',hmCh 

on the strength of the reconmendtions of the same one man 

Commjt.te€, referred to in this O.A. Ration Allowance was paid 

to the non-executive staff of the Intelligence Bureau but 

the payment was stopped in 1991. This Tribunal in the order 

dated 17.12.1993 (to which one of us was party) after discu-

5810fl and relylxij en Uii order ULei- 27.9.93 ot the Cit1 

itninistrativc TrIbun1. Chandigarh flench. Circuit at?amrnu 

in O.A.ZJLJ 3ti1/,JI'./92 h1(I hit lii tji.i 11tti 	'L 1t14%I.'' W, 	 ' 	H 

saible to the applicants in those two O.As. The facts in 

those two O.A8 and of the present O.A. insofar as they: relate 
- 	 - 	 - 	 S 	 • 

- 	
I 	 • 	• 	• 	 • 	 : 	• :- 

contd. S... 

Nid  WA 



• ._o ..*n4W4bj'*r,,, t.flfSt 

( \i 

Ration Allowance and House 'ent Allowance are almost 

identical. The coziditiOflC in those two O.M ii in respCt 

of Ration Allowance that the personnel posted in category 

B locations will be entitled to Hation Allowance at non-

qualifying area rate for BSF For house rent allowance 

is stipulated that House rent allowance would be applicable 

to all other cadres of the lB under the same terms applicable 

to the executive cadres of corresponding levels. In view of 

the facts mentioned above we hold that Ration Allowance 

is adiiicsible to the applicants in this O.A. The respondents 

are direc Led to py Ration Allowance to th applicants at 

the rate applicable tc theni witl eiect from the due date 

• 22.2.194. Th 	 aiuount 	 wihin l .1 . 

The application is allowed.NO order as to costs. 

1' 19E1113D(A) 

— 

rCI'uLb(J) 

A 
- 

a 

• . 	 • 
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ANNE -:-L 

IN THE SUPRE COURT OF IFmIA 

CRI!4INAIICIVTh APPELLATE JUR IS DICTION 

I 248256 

RETITION POP 	 TO APPEALSY06 7 P 6_2i0  

(potition under Article 136 of the constitution of India 

for special uvo to Appeal fran the judciemeflt and order 

ded 14th june, 1996 of the cefltal Administrative  

pribunal. auhati 3ench of Gauhati in original ApplicatiOn 

o. 245 of 1995)o 

WITA 
A-' 

(ApplicatiOfl for stay after noti 

union of india & orso 

	

	 .60petitionera. 

jersuS 

sri 3ishnu praa3 aJkia and Orso 

(FOR FULL CAUSE TITLE PLEASE SEE SCHEDULES Q 

ATTACHED HE EWITh) 

!° 

HCN BLE MR. JUSTICE S.Co AGARWAL 

HOM ° BLE MR. JUSTE 	SAGHIR AR1AD 

HONI3LE 4P. JUSTICE M. SRINIVAS1 

Corltdo..P/ 2  

If. 



2 . 

the petitioners a Mr. V.v. Vajo 
senior Advocate 

(M/. 
Rariji Thornes and.p. Parmeswaran 

Advocates With hIxn). 

For the Respondent tT0t3. I to 87. 

442, 144.470 
Mr. P.K. Misra6 Advocate 

For Respondent No 	88 and 1 3*'14r. C.S, Srinivasa Rao 6  
AdVOCteØ 

THE PErIpxo pØp SCZj L.SAVI,TO APPEAL AND 

APPLICATIom FOR STAY above -m glentionedbe 	called on 
for bearing before this Court on the 16th day 

of March 6  

1998 UPON hearing c'oun$e). for the appearing parties herein 

THIS COURT DQPr OPDrp that peti0 for Special Leave to 
ppej aboveentjofled be and is hereby dijd and 

cOn6oqijoy this court 0 s order dated 21st January 6  1997 
nade in Xnterlocutory Applic,j0r 

NO, 2 aboveflentjQflOd 
grantj Ox-parta stay be and is hereby vacated 

	 - 

AND THIS COURT DOTH r URTHER ORDER that this 

Order be Purlctua.U.y observed and carried into execution 

by all concerned. 

cITESS the Ron' ble hri, Madan Mohan Punchhi,,, 

Chief Just ice of India at the supreme cøurt9  New Delhi6 
dated this 6  the lGth day of 1rch 6  1998. 

(R.. LA(HANP?L) 

DEPtY('Y REGISTRAR. 



• 	 PL. - 	 - -. 

\ (f VLQ c  
I 

.1 

I 0~_ (/) 
J txLJR t- H . 

J()VL'jfl (F -!N)IA 

LHJ "T SLCLTAIIAT 

(u\.II EG1I0N) 

New Delhi th- 
16 Jun 1998 

.- rnt of fl.t ioi1omcc ti the 	1icants of 
O .A .  No. 245/95 in CAT C,uwanatj - Inpieentation 
f judjcn.fl there0f, 

jeferenc AC )ta. U.0Jb.ARC/CQord/5)/97.474 
Lted '.L99[i. 

2. 	 j ciflCtjQfl ti the President is accorded f  or the 
/rnt of ration aijomncci to Shrj,_.P.jkja sadthet 

ii It)! Prsorinol) th CCOrIatC. with AT .Juwahati 
H3cnch ordcr dated 14..I996 issued on OA NO. 245/95w.e.f 0  

• 	 22.2.199 4 .  

30 	 1heratn!1ow3nc All be paid tit th rate 
ccjfed tiy thiM £ectt. order No. A-2 7011/4/86..EA.IX(A) 

18.1 2 - 19,37  Shri B.P. and others (total 

161 person1)) so 10n9 a they continue to be po.ctd in' 
the cj(jcd rea Indicated in this Faztt. 
order to. /-27011/4/86J.II(A) dated 18.12.1987 and they 
re nz 	.ioid above the rank as specif id in said order0 

:. 	I he expenditure involved w ill be mt from the 
funds piacd 6t the disposal of DiIctor of ,cCtimt 	Cab0 

r.ej jeihi. 

4. 	ILls iues with the concjrience of the lntecjrated 
r:innc 'jit vide thei :J.u. NOb 220/Dy. ecy.)/9B, 
dt e 	* 

Sd/-I1liti1e 

(UMESH KALRA) 

DJT Y SECREIAW( fl) 
I * fljre(tor 	\FC Ifew D'1hj 

(Ploe cniure tht payaenx th3uid b riüdo before 
21t Jun 	1998). 
Dy. secy. F1ninc0(s) Cab. ectt. New DelhL. Dlrectr of AccCuflts D  Cdb. £ectt. N e w Delhi. 
(;udrd File. 

11 
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t 	/ p 

/ 	- 

- -1 

A N'& 

J U rn i c i ::  N TN A i. 
(-tJW,11, ui. I3E(JCIJ 
	- 	;. oUNAL. 

(Jr .1 y I ia J App.l I cat ion No. 89 
0 1 1996 

I)te of (leci 3i on 	1h I 	the I •lt. N 	 July 1 919  Q_ 
lIC Il0 11 '1-)1 	Mr ,Uiflt Ic@ U.N. 	flarnh, VJce_CJjLiflafl 

• Stpr I Na j en Na j kip Owa  
Phil 	Av j r) Ljof 1 flesearch Centre, E.R.U. , 14u111qari), 	)lag 

2 . 	i At u I cj a ici L a Eta rua Ii , 	 - 
L/A .v I at: i oi Ip- 	Centre, F. fl. 1J. 

, 14,1111a ii yn rIp, (oj yhat: . 
	 .Ap p 	c n t l l Ny A d 	n  voct 	Mr ItI%ntt.nhiyy 	and Hr U • 1-1 • Un a • 	 - 	

c 
 

- 

I. TI 	Upplop, of India, repr 	ed by i:he (abin?L Secretary, 
of 	h1ppt A(fnjra, 

NOW  

The I)irector Ge,prJ of Security Jt1ock
L) New Delhi 	 V Na 9  

The Director, Aviation fleseauch Cipr, 
131 o c k - V (Ea a 1: ) 
Now Delhi . 

ee  
%Av fat ion Ite 	ap- Ip Corp tr, 

1)oornc1ooiipa 	 - 
S 	 ]Vo(;p t e '•it - A 	( :Ipc, Upihltn- , , 	A(3(1 	C . U 	C. / 

S .  
,_- S.•_._•_ , 

C . ) 

The 	aE)Ijca II Lq 	have 	fiJd 	t:h18 	preaent 
ap1:)i ICnLICPP 	?Ckj iiqc 0  'Lajn d.jp:ct Ior 	by 	(:hfa 'tr1)u,pn1 
t: () t lip r enpolld 0 Pit. a 

2. 	At. Lhe ITOJOV,ifl( 	I. itno Lii 	nppJ Icnipi 	or 	Working 
1' 	- in thq Avja1j,p 	enarch (2nii-, 	Fipid Research Uflit:, 

g a th • 	 iN i a 	Av I a I: i on 	Re sea rchi 	Ce n L re 	is 	a 

	

t IPPO PP t: of, I h" (;OV P P lllnppp t 	f 	1 tid a 	1J uc cL 1 y Under 
Cs 1.1 i not: 	'? 	q r: 	v ntire 	of 	both 	the 
appi i Canta are rpatr, 

S.,  
'SI  

i 
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41  

i:lt.ILflL eLliaL 	like 	them there are 
Other 	sinijJnrj' 	situn(d 	etnloyes, as 	mentioned 	in 

/ 	 A,jr 	I. 	who are nJso eIlt:.j tied to the benefits. 

fly 	Annpxur e111 	.tettr 	dated 	28.10.1986 	the 
Deputy 	ocretary 	(3R) 

, 	 Govornim., 11t 	of 	India, 	inforliled 	the 
Dl recLo 	, 	 Av in LI on 	Rscorch 	Cent r e 	that 	house 	Rent 
Allowa 	cc 	as 	admisjJ0 	to 	the 	executive 	cndL- es 	Will 	be 
8 dillissible 	to 	the 	perso,,el 	of 	other 	cadres 	also 	of 	the. 
c0rre13)ol)dil 	levels. 	According 	to 	thepp1i cants 	they 
are 	Porsonnula 	of 	other 	cadres 	of 	corronp0r1dJrg. 

ratIOII 	a -  - ....toj,io 	was 	Cil so 	qlvon 
AIn)extJre 	lv 	letter 	dated 	6.12.1937

isO. 110 d by 	the 	Deputy 
Secretary, 	Goverlu,flpr)L 	of 	india, 	to tile 	Director, 
Aviation 	Research 	Centre, 	New 	Delhi. 	On 	th 	basis of 
Annexure 	IV 	letter 	the 	npp1.ic, 	and 	oUir 	mhlarly 
F;itUntCd 	persons 	are 	entitled 	to 	ration 	allownlice 	which 
was, 	however, 	denied 	to 	them. 	hence 	the present 
application . . 

. 	We 	Il5vc 	hoard 	Mr 	.R. 	J3hattacharyya, 	learned 
r cc)ue.I. 	for 	t lip 	pi. .1 cennt:s - 	and 	Mr 	A. i(. 	Choudh ury, 

lenr1-d 	Addi. 	C.(;.s.c. 	Mr 	Wlattscharyya 	submits 	that 	the 
r \- 'te-h case 	is 	acluarely 	covere,J 	by 	this 	Tribunal 	a / 	 .-- 	-- 	----- ------- 	----------- ------ - 

(3ated 	1 .6.1996 	passed. 	in 	original 	applicotjo 
10 .245 	of 	1995. 	TIi e 	.1 carried 	couflSOl 	fur Lhc -r 	submits 	that 

against 	the 	said 	judgment, 	Lere5pond,1(5 	(in 	thiat 	case) 
lied 	the 	Apex 	Court 	by 	fill rig 	Special 	Leave 

• I) P t i t i oil 	No.1706/97 	which 	was 	dlsml5.ed 	by 	the 	Apex 
Court 	by 	order 	dated 	l6.3.1.998 	Mr 	A.. 	Choudhury 	also 
Confirms 	the 	annie. 

/ 
if 



I' 

V 	 _ 

k 	 5 	On Iioarinrj thc 	Ie,inc,cJ LOUIIOeI LQL the poLt.Jes 

and foliowl rig the decision of this Tribunal ptseed in 

O..No.215 	of 	1995, 	1 ci.sposo of 	this oppi[cation 

P7' with direction to the respondunto to pay rt1oii 

allowance with effect from 22.2.1991 arid the arrears 

rnunt be paid an early no possible, nt any rate within a 

period of three montha frdrn the date of receIpt of this 

order. 

6. 	The applicat Ion i Ia accordingly dlflpOflo(3 of. No 

order as to costa. 	 - 
5) / 

A 	 •. 	 .. 	 cr1ihecJ nn b 	r.nc cOPY 

qG 

1r 	 if 

•. 	. 

,'• 	

... 	 . 

11 
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.- A 	(KURf-• \.n 

No./cftC/Coord/1/2000- 
DiLcctorate Gerier1 of security 
0/0 The D.rector, 
,.Aviation Research Ceutie 
East 131ock-V, R IC l'urairt 

• 	 New De.hi -. 110 066. 

Dated, the 
 

- 	
..O•RYE'R 	 . 

In exercise of the powers vested in lthn as Head 
of the Departnent and in tennz of Iaá-2 of Cabinet Secretariat 
letter No.A-49011/8/86-DO.I(B)., dated 10.5.86 read with 

.3ub3oquent letter 140.A-27011/4/86-EA-II(A), dtd 10.12.87, 
5,anction of the Director, ARC is conveyed.to  the closiflca 
tion of the underraentjoned places as Category 'IJ stations 
for the purpose of grant of various concessions mentioned in 
/wnexure-I of the abovo luotod Cib.int Loctt order citd 10..0G 
and 10.12.07 (Copies enclosed) 'for a period of 2 years 
•w.c.f.01.3.2000 to 29.2.2002. 

51. Name of the 
No. ARC Station. : 

	
Nature of the concession 

ARC, Ohuramsala 	All benefits including clothing grant. (*) 
: ARC,' Anandpur 	 - do -. 

ARC, Dalhouzi.c 	 - do - 

ARC, Doom Dooma 	All benefits except, clothing grant. 
ARC, Nurnaligarh 	 - do - 

- 

(*) All benefits including hardship allowance, clothing grant, 
Special TA/1i\, LTC. Journey time while proceeding on leave, 
1U, Cash compensation, Govt. 'transport on 'n:Lqht nhift 
duLy, R.:ition and Security Alioianee. 

This ;uperceds all previous orders issued from 

- 	 . 

DEPUTY DIRECTOR ():•-- 

The Director o$ !counts, Cab.Sectt.,R1( Purain, N/D'l-hj-65. 

	

- 	The D.D. (A), ARC, Doom Doorna. 	-- - ........ 

	

- 	The A.!). (T), P11U, 0Numnaligarh. 
The A.D. (A) , ARC, Sarsowa. 
; 1-'O • L1W , Dh z.'a:Iu:; a I a. 

	

(.. 	A. 1). (W) 	111), L)a.Lhic,usie_ 

	

7. 	A. 0. (T) . F1U, I.nandpu.c. 
Iqrs. 

	

.). 	0Ciitu Cofly. 



Vit 

No.ETT/DDt/CAT/0-245/95-. 

	

• 	/'! •. •.... 	.. 	 - 	•..' 	0/0 th. QepuLy. Dirctur (dmn.) 
Aviaticin Re3carch Centre 

Governman of ndj - 	
: 	 Poot ;. Doom Doorna : 713 	51 

Diot : .Tinukiu 	: ( t3GnI) 

fr' 	A 	
Datuci thb 	 cC 

flORANDUM 	 I 
Sub : Request or grant of Rtiin f11cuonco to 

j 	 th Non-exccut iv staff.! 
1' 	 . 	: 	".. 	•..... 	.. 

	

; 	 S 	 •• 	,. 

	

1/ 	 S 	 Tho follot.iinq
- 

 of( - icj 	onzkirlU at ARC (2,am 000mu 
• b1o.ginq to non-nxout J,oc -Wrc hU(' rihmibti'd thir, 
-• 	e)pra3entationI3 I'tr pcyuint ctjion Rilnijanca 'ith / 	[. 	:.. 	•, 	. 	 frorn the - date Or 	oifljnqaL thi3 basr.2 

'/5hrj 

1, Kri3hn Kihor 	P14 
2. O.K. Stimin, 	LLC 
.3. 

 
D. K&rmukr, 	LuC 
Drodar PatS. 	Fttcr 
t) Faj 	r3o ; 	1'ITC 
R.K, foy, 	 1S8tt, 

• 	/ 	US.pt.il. Phuktm 	$FP (NT) 

2. 	in this connctcn your 8IQflal 	AflC/Coord//9 
- . datd-23/06/99 may be rurorr  

mode by th ofrlci.nlc rc 	cnt 'horawith for ncnry 
iCLiUn. t y&iJt ond uith nuti tIit thry tie jjcd thja 

boam 00 trflflLt for fln(l not r.i. 1rU any paLltlon in CAT. ror. 
OXtfldifly tho, boi'it., jhc 9.icm Dkon may oaoo
bt CornflUflCr1ed,  

• 	
,. 	 'Sr 

(W.K. Nfl ITIIAti i 
IEl'1IUJ i1ILL 	VL,h (ix) 

C.flJ 	fr3 3 3t(!d 	 Für- A 	XJTANT DXILCTO1 (MDMN) 

To 	 .. 	• 	• 
• 	. 	. 	 Tho Aosif3 ,Lan. Dircctor (r4o), 	. 	• 

ARC Hqr.,'Ncu DGlhi.  

/uma/ 	 .• 

IF,.  I•#;4.? - ---------------r----'--.: 	- 
. .L: •.. - / 

• 	• 
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r 
No. LSTT/OPI/T/01245/95_ j•,jWj . 	. 	

•. 
 

0/0'tho Dcputy 	Ojrccto: 	(1cirnn) 
I,iatjon Ioarch Ccnte 

7 
.. 	. 	.. 	. 	.. 	. 	Govornmcnt."or 	india 

--. 	/• 	. . 	 PoL 	: 	Docn Dooma 	136 	15 
, 	. . 	 •. 	 Djst 	;Tinsuja. 	. 

/ Daot 

1IEMOR(NDUM .,'. 	 . ..... 	.. 	 . 	. 	. 	. 

Sub 	• 

The following- offcia10 workjngOtIARC,. Doom• 
• 	. Dooma. belonging to tion-exocutive Cadre have oubmittod 	: 

.thojr reproentatjona for peyniant of Ration Allouance 
at par ujth 'the other., ajmjjar otafi' poatod at thiu base: 

5/ShrI 	. 	 . 	•.. 

.. ............. 

Falguni Kar, 	310-I 
• 	: I • 	 2. 	S.v. 	Raju, 	310-I 	' 

3. 	S.C. 	Pruaad 	310-I 
• . . 	 4. 	A.K. 	$\charyu, 	310-I 

• 	 . 
5. 	S. Panda, 	3T0-I ..., 

., 	 6. 	M. 	Rath., 	310-Il- . 
7, 	,, S.S. 	Pradhan, 	310-I 	 • 	• 	•'. • 

• 	. 	8.' 	G.B. 	Rath, ' 	JTC1I 	 . . 
9. 	0. 	I1ahantn, 	310-Il 

ID. 	IJ 	K. 	Daa, 	 JTt)- II 
Thamba, . 	. 	/C 	 . 	•• • fzs • 	.• 	.• 	 . 	 t, 	 . 

2. 	It 13 requatod that the docioion tekon in the matter may plea-ati be intimated at 	an early data 

( 	V.K. 	NPITI1ANI 	)• 	, 
SCNIUi- 	rIILD UFF1CLU 	(ft) 

- Encl 	no 	abDve 	 for A 	I5T1NTDI1CcruI( • (;Dc'iN) 

To 
The A9ajatont Director 	(rJG0), 

FC 	Hqre., 	New Delhi, 	 • 

\ 
* * 

/u/ 

r. 
	-. 	I 	 - 	- 	

•' - 
 /• 

- 	.-•- 	•:,. 	 .. 	. 	-,. 
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Annexure- 

	197  

No. ARC/Coord/1/99_1 721. 

Aviation Research Centre 

Directorate General of Security 

(Cabinet Secretariat) 

East Block—V, R.K.Purarn 

New Delhi—i 10066. 

Dated ,the 25. 11.99. 

MEM0RANDUrV 

Subject:— Grant of Ration Allowance to non—petitioners. 

Enclosed please find a copy of Cab. Sectt. circular 

instruction No.12/99 comiriunicated vide their No. 28/7/92—EA_III_ 

5036 dated 01.11.99 alongwith a copy. of Ministry of Finance 

(Expenditure ) U.0. No. -228/III(B)/99 dated 6.10.99 on 

the above subject for information and necessary action at 

your ehd. 

Enclo:—as above. 

Sd/_ 

Assistant Director (NG0) 

To: 1. XXX 

The A. D. (A), ARC, Charb ati a ,Doomd ooma and 

File copy 

••.. . 

)O0  
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i.2C/1/J2-1i.III 	 ( (OVE1Ut'1EflL' 	OF 	I 	DIA 
CABII'iET 	S1CRETARIAT 	 . 

,13IK/Efl 	HOUSE 	( AU1EXE  ) 
SflAUJAi1Al 	1OAD 

1EW 	DELHi 	 .. 	•. [.. 

Dated: 	(1/'!! (1 

C1JJ r 

Eric).osed 	please 	find a copy 	of 	LO..F 	(xpondittroY; 
0.0Jo.C-228/E.III 	931/99 dated 	G.10.99.regardincj ienofit 	of 
judcjaont of the CAT is -given only to the petitioners and the 
same 	is, 	not automatically oxtoned to 	the 	nOn-petitionors 
under 	OA 1,10.7186 	dated 	5.2.92 	on 	th'peLi.tion 	filed by 	shri'. 

IT. Mohan ty 	and 	other 	non-ti ttl. ic 	1'As ((3) 	for 	grant. of 	higher.  
scale of pay. 	This policy :3hOUld be adoptod uniforn1y in al, 

Hence, 	a11 	o 	icns 	under 	this 	8ecrotariat 	are. 

\ 	Lt.U35LC(1 	nOt 	tO 	cjiinth 	buUOf.tt 	of 	Order 	of 	t)ie 	CAT 	t& 	thu, 
non peti.tioners. 

2. 	The above 	rovs ions of the rule may be brought to 	the 
notice 	of 	all 	officers/staff under your, control 	for 	strict 
cotapliance. 	 . 	 . 

Enc.l  

th - 

(1.i1.TJIAKU1), : 
D I I dECT 0 R 	(SR) 

Director, 	ARC . 

Du. act CJL , 	ssa 

J.S.Uban, 	IG, 	L1'F. 

4 	ltri 	'3 . 	. 	lehra , 	31)( P&C ) , 	DOS.  
A 	C(zq 	f2ci1 	kJ - 	)C 

S1i 	13.S.Gill, 	DAC. 

............................ . Co - y for 	foimation 	to P?S to Seclotary 	(R) 
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Cil,jnct Secit. n y ki Idly ICI
r to tiicu Iwtcs thi pl'u-pagcs rcuding. extension 

ol the benefit ol order oF th Ctai t to the non Ma(iic Field Assisaiits w)lo were non 
pctiLioncrs in O.A. No.57/86 fllcd in Cuttal: l3cnchi and Civil Appeal No.35667/93 in 
(lie Uprcinc Couit. 

2. 	1hic I:iieflt of  the JlIlCciu(:,I( ut (lie C/Vi i:; 	vwI only to 1 . 1,1C Pclitiullufs and 
tite same i 1101 aUtOnia(ically extelided to the $lun -pc(i(jo(lCrs 	Thii policy is beiii1 
ath,j)lC(J tliiuiIily iii all (he euse. Cat,inct Secu. are 

(tj ested (lot to L(tlIe beLlcflL 
OfOidei oihc CAT Co the 'Wi1-ctJ(I(ft.(. iii the 	 :cflt CaC alu, C:ibiiie Sceit. are iIo Ic!1le:;(eI to ii(1iiiei1 	(he I'ea:oii; CL)I 1101 ulitaiiijsip thc apptuval oF this Ministry 
while iIIipICLCt 	the jud8Clllcl)i Of CAT Cuuak 13cncli in O.A. No.57/86 and 
Spzein Court judei,iem in Civil Appeal No.3567/93. 

3. 	iS. (Pcr) ha seen. 

(T.s.fflIATIA) 
Uztkc Secretary (E.lfl-J3) 

. 	 . 	. 	 . 	
, 	f.i 0. 1 

- 	 - 
:- 
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Orinal ApplicationNo. 120/200 0  

iri Niranjan Sanil & 63 others. 

Versa;~ 

	 Applicants. 

Union of India and others. 

*000 Respondents. 

( Written Statements filed by the Respondents 

No. 1 to 4 ). 

The $ritten Statements of the abovenamed 

Respondents are as follows - 

	

1. 	That the O.A. No. 120/2000  ( referred to as 

"application") has been admitted by this Uori'ble Tribunal 

for hearing and the respondents are directed to file 

their written statements in the case • The respondents 

have gone through the application and understood the 

contents thereof. 

	

20 	That the statements made in the application, 

save and except these which are specifically admitted, 

are hereby denied by the respondents. 

	

• 30 	That with regard to the statements made In the 

para 1 of the application, the respondents state that the 

allegations are not correct and hence these are denied. 

Contd. ...2/ 
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In fact, most of the applicants have never applied for 

such allowance to the respondents and none of then was 

a party in the alleged 0 .A • No • 243/95 . Hen Ce, they 

can not get any such allowance axztomaticalJ$. 

4. 	That with regard to the statements made in 

pam 2 and 3 of the application the respondents have 

no comments to make. 

50 	 That with regard to the statements made in 

pam 4.1 to 4.7 of the application, the respondents have 

no Comments. 

6. 	That with regard to the statements made in 

para 4.8 and 4.10 of the application, the answering 

respondents state that the petitioners had joined their 

&ttles at A1C ( Aviation Beseareii Centre), Docmdoorna on 

transfer and their claims for payment of Batlon Allowanoes 

had been taken up with the competent authority. But on 

receipt of the comments from the Cabinet Secretariate 

vide their No • 28.7.92-EA-Ifl-5036 dated 1 .1 1.99 and 

!4inistry of Finance (Expenditure) U.O. No. 0-'228/E-III(B)/99 

dated 6.10.99, the benefit could not be extended to the 

applicant in terms of the order dated 14.6 .96 passed in 

0 .A. No. 245/95. By the abovementioned communication, 

it was conveyed 0  that the benefit of Judgenient of the 

C .A .T • is given only to the petit loners and the same is 

not automaticalLy extended to the non-petitioners. This 

policy Is being adopted uniformly in all cases. 

Contd.. . 
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The copies of the said comments dated 1 .11 .99 

and 6.10.99 are airnexed as Arinexure- R1 and 

respectively. 

That with regard to the statements made In para 
4.9 of the application, the answering respondents state 

that the applicants have themselves admitted that all of 

them have not yet made any representations in this regard 

and only a few of them lone so • The representations file 

by those were under consideration of the competent authority. 

That in reply to the statements made in para 4.11 

of the application, the respondents state that in view of 

the aveTmnta made hereinabove explaining the ax correct 

position, it is incorrect to say that the applicant are 

illegally and arbItrarily deprived of the Ration Allowances 

other4ee due to them. Since the existing orders and 

instructions as available with the respondents as a policy 

DecisIon, the respondents can not extend the benefit of 

Ration Allowances to the applicants. 

That with regard to the statements made in Pam 

5.4 to 5.111 9  the respondents statethat there Is no such 

ground that would justify payment of Ration Allowances 

to the applicants. In view of the policy decision of the 

respondents, the action of the respondents would not amount 

to violation of the provisions of Article 14 and 16 of the 

Constitution of India as no Court will interfere with the 

policy decision of the Government. 

Contd... ..4/- 
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That with regard to the statements made in 

pam 5.IV to 5.VIII 9  the respondents state that as stated 

hereinabove, the judgement and order passed by the CAP is 

f binding on the respondents only to the extent of the 

applicants in the application, non-applicants cannot get 

the benefit automatically. Moreover, in cases i1ere the 

Hon'ble 3ipreme Court left the matter/issues undecided, 

the SLP being dismissed for delay, the CAT's judgement on 

such dismissal can not be held to be decided by the Hon'ble 

&ipreme Cou.rt on merit • More so, when there is a policy 

decision of the Goveiment to not to give benefit to non-

applicants, the benefit can not be extended to such appli-

cazits. The Han'ble CAT in O.A. 245/95 also no where stated 

that the judgement shall be applicable to all including the 

non"applicants. Therefore the grounds sho1in are no grounds 

and these can not sustain in law. 

That with regard to the statements made in 

pam 6 of the application, the respondents states that 

all the applicants have never approached to the respondents 

except a few and their cases were still under consideration. 

129 	That in the respondents have no comments with 

regard to the statements made in Para 7 of the appLication. 

13. 	That with regard to the relief sought for as 

in pam 8 of the application, the respondents state that 

the applicants are not entitled to any relief whatsoever 

and the application is Liable to be dismissed with cost. 

Cortd.... 
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14. 	That in any view of the facts and circumstances 

of the case, the application is liable to be dismissed 

with cost • The respondents hereby also crave the leave 

of this Hon'ble Tribunal to allow them to file such addi- 

tional written statements, documents/record if so warranted 

or required during the course of bearing of the application. 

In the premises aforesaid it is 

therefore prayed that Your lordehips 

would be pleased to hear the parties, 

peruse the records and after bearing 

the parties and perusing the records 

shall farther be pleased to dismiss 

the application with cost and or such 

other order that Your lord ships may 

deem fit and proper. 

Verification ...••.•. 
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It Shri Subhash Chandra Kuckreja 	, presently 

vork.tng as Deputy )irector(Admn), AftC, )..m Seem& 

being duly autborised and compet€it to sign this yen-

fication, do hereby solemnly affirm and venify that the 

statements made in para  

are true to my 1nowledge and belief, those made In pam 

ro 	being matter of records are true 

to my information derived therefrom and the rest are my 

humble aibmission before this Hon'ble Tribunal. 

And I sii this verification on this JO th 

day of Ju, 2000 at Gwwahat4-. 2) - i cLro-,t&c 

-- 

Deponent. 

SuwiPsH CHANRA KUCKEJA 

D.D. (Admn.) 
iqpj 	ri 

Aviation Rsaicb Centre 
R 

'0 	'0 

l)oonl Dnonw 
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